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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No.151/2024 (WZ)
[Earlier Original Application No. 361/2024(PB) O’X A { S\
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Maharashtra Pollution Control Board & Ors ----Respondents

Affidavit on behalf of Maharashtra Pollution Control Board i.e.
Respondent No.1

I, Kishor A Kerlikar, Aged -Adult, Occupation-Service, the sub
Regional Officer, Mumbai-2, of the Maharashtra Pollution Control Board
at Mumbai, having Office address at Kalpataru Point, 2nd Floor, Sion-
Matunga Scheme Road No.8, Near Sion Circle, Sion (East), Mumbai-

400 022, do hereby state on solemn affirmation as under :-

i [ am filing this affidavit in compliance of the Order dated
8/11/2024 passed by this Hon’ble NGT, WZ, Pune.

12 [ say and submit that earlier the Principal Bench of this Hon’ble
NGT at New Delhi has taken cognizance of the Letter Petition
dated 22/2/2024 made by the Applicant and registered the same as
Original Application No.361/2024. The Applicant alleged that
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there is acid mixing facility operating in Keytuo IncLﬁ%glafEstqte
Andheri (East), Mumbai and thereby causingi poﬁ}ﬁ ng the

(‘{l\ ''''''

nearby area. \ QM
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In the aforesaid matter, the Hon’ble NGT, Prmmpalx}neﬁ,ﬁ&\N
Delhi vide Order dated 1/7/2024 constituted a Joint Committee
consisting of the Maharashtra Pollution Control Board (MPCB),
Central Pollution Control Board(CPCB), District Magistrate/
Collector, Andheri (East), Mumbai and representative of
Additional Chief Sécretary, Department of Environment with a
direction to visit the site, collect relevant information and submit
factual report with the Registrar Western Zone, Pune of this
Tribunal and accordingly the matter was transferred to the
Western Zonal Bench of this Hon’ble NGT at Pune, which is now
registered as Original Application No.151/2024 (WZ).

[ say and submit that in compliance of the Order dated 1/7/2024,
the Joint Committee has filed its report before the Hon’ble NGT,
WZ, Pune on 7/11/2024, which was taken on record.

I say and submit that the Respondent Board has issued renewal of
Consent to Operate to M/s.Bright Star Chemicals , Keytuo Chem
Compound, Kondivaita Lane, A. K. Road, Andheri (East),
Mumbai vide letter dtd.15/7/2021 for repacking of Hydrochloric
Acid and Sulphuric Acid (only fresh Acids without spent acid)
which is valid upto 30/4/2026, subject to certain terms and
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conditions. A copy of the Consent to Operate dated 15/7/2021 is

enclosed herewith and marked as an Annexure-‘I’.

I say and submit that the Officials of the Respondent Board at

Mumbai visited to the site of M/s.Bright Star Chemicals on

4/9/2024 and observed as under :-

®

(ii)

(iii)

(iv)

™)

(vi)

Industry is not generating any type of industrial effluent and
any type of hazardous waste. Only repacking activities are

carried out at the site.

Acid fumes were noticed emitting into the environment

from the storage material.

Acid Carboys are stored in open space from which smell

nuisance is generated in the nearby area.

No acid proof tiles provided for storage area. No dyke wall

provided.

Proper arrangement i.e. scrubber is not installed at transfer

point of the material.

No pumps are used for loading-unloading. It is (Acids)
transferred through pipes by gravity.

(vii) No provision is made for collection of spillage.

W



(ix) Adjacent structure found rusted etc.

A copy of the visit report dated 4/9/2024 is enclosed herewith and

marked as an Annexure-‘II’

I say and submit that in view of the above non-compliances, the
Respondent Board has issued Proposed Directions to M/s.Bright
Star Chemicals vide letter dated 5/9/2024. A copy of the Proposed
Directions dated 5/9/2024 is enclosed herewith and marked as an

Annexure- ‘II.

I say and submit that in response to the Proposed Directions
dtd.5/9/2024, M/s.Bright Star Chemicals has submitted its replies
dated 13/9/2024 and 5/11/2024. In the interest of natural justice,
the Respondent Board has extended personal hearing to the said
industry on 6/1 1/2024. During the course of hearing, the industry
submitted that they have voluntarily closed down their
unit/activity in the month of October, 2024 due to financial
constraints/operating  unit is  economically  non-viable.
Considering the submissions of M/s.Bright Star Chemicals. As
decided during the course of hearing, the Respondent Board has
issued Closure Directions vide letter dated 22/11/2024 to
M/s.Bright Star Chemicals and directed not to start any activity

without necessary prior permission from the ,C(‘)mpe‘tent
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Authorities. A copy of the Closure Directions dated 22/1 1/2024 is

enclosed herewith and marked as an Annexure-‘IV’.

I say and submit that pursuant to the Closure Directions dated
22/11/2024, the Respondent Board vide letter dated 29/ 11/2024
has revoked Consent to Operate dated 15/7/2021. A copy of the
revocation of Consent to Operate letter dated 29/11/2024 is

enclosed herewith and marked as an Annexure-‘V’.

11 DEC 201

Solemnly affirmed on this ..... day of December, 2024 at Mumbai.

For and on behalf of Maharashtra

Pollution Control Board,

(Kishor A Kerlikar)
Sub Regional Officer,

Mumbai-2

M.P.C. Board, Mumbai-2
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Sion - Netary Gy pumbai
7, Vijaya Sadan, Fiat No. 304,
Above Axis Bank, ™.
Sion West, Mumbai-400022

GREATER MUMBAL
Reg. No: 126/1984
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MAHARASHTRA POLL,5§ON CONTROL BOARD
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o) Sub Regional Office, Mumbai-II
Phone, 1210JK 24015269 / 24016239 e pss e Kalptaru Point 2™ floor,
Visit us athitp://mpcb.gov.in e R T TR Sion Matunga Scheme Road No. 8§,
" Emiail : sromumbai2@mpcb.gov.in ———— Infant of Sion Cercal, Sion (E),
’ r} = :v 3o
. / =T T Mumbai — 400 022.

"Your Service is our Duty"

INSPECTION REPORT :—@-———— :4 \c\ \%7/‘
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4. Telephone No./ Mobile e-mail :
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... MAHARASHTRA POLLUTION CONTROL BOARD

Phone *: | (022)- 25505935 Kalpataru Point, 2% ficor, Siom-

B e
,F“ ) #V) (022)- 25505926 e, | Matunga Scheme Road No. 8, Opp. Cine
}E = {’ m““‘*;...“&... Planet Cinema, Near Sion Circle, Sion (E),
LEmail b mpeb.gov. in R | Mumbai - 400 023
fz‘;l Visit At l http://mpeb.pov.in “.h :
w2 "Your Service is our Duty"
No: MPCB/ROM/PD/TE - 24090650002 Date: 0509/2024
To, .

M/s. Bright Star Chemicals,
Ketuo Chem Compound-, Kondivita Lane,

A K Road, Andheri(E), Mumbaij 400059,

Pollution) Act, 1974 31A of the Air (Prevention & Controf of
Pollution) Act, 1981
Ref: 1. Consent granted by the Board vide dtd 15/07/2021, valid up to
30/04/2026. :
2. Visit of Board officials vide dtd. 04/09/2024

WHEREAS, the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 are applicable to the State
of Maharashtra as declared in official gazette.

AND WHEREAS, it is obligatory on your part to obtain Consent from the M, P,
C. Board. AND, it is also obligatory on your part to provide adequate Water & Air
pollution control arrangements so as achieve the prescribed standards under the
Environment Act & Rules and not to cause nuisance of pollution in the surrounding

AND WHEREAS, compliant was received against your industry & Board
officials has visited your industry vide reference 2 above & reported following non-

compliance;

During visit, Acidic fumes are noticed emitting into Environment from the

storage materials. ‘ '
2. You have stored acid Carboys in open space from which smell nuisznce

generating in the nearby area. ;
3. You have not provided acid proof tiles for storage area and not provid » 1 dyke

-

wall. et .
4. You have not installed € arrangement viz. scrubber at transf point of
the material.

5. You have not provided pumps for loading unloading. It is (Acids} transferred

through pipes by gravity. . '
6. You have not provided arrangement for collection of spillage=.
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22
7. You have not provided proper exhaust system to storage shed.

8. Adjacent structure found rusted.
9. No documents were available at the time of visit.

AND WHEREAS, this shows your negligent attitude towards compliance of
provision of environmental enactments.

NOW THEREFORE, in exercise of the power confirmed by the Board upon me
uls 33A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 31A of the Air
(Prevention & Control of Pollution) Act, 1981 following proposed direction are issued

against your unit as to -
1. Why your existing activity shall not be closed down?

2. Why the competent authorities shall not be directed to disconnect water &
electricity supply for closing down activity.

3. Why legal action shall not be initiated against your activity for violations of
above Consent conditions

; Your reply shall reach this office from the receipt of these directions within a
period of 7 days, failing which, appropriate action will be initiated against your industry,
- which please note.

For and on behalf of
Maharashtra Pollution Control Board

% s/9)zy
(Ravindra B Andhale)
Regional Officer, Mumbai
Copy submitted to:-
1. Asst. Secretary (Tech.), MPC Board, Sion, Mumbai — for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -lI

- He is directed to serve copy of direction to industry, take necessary follow-up towards
compliance of the direction and submit Action taken report.

2) Master File.
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. "MAHARASHTRA POLLUTION CONTROL BOARD
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o bt Regional Office, Mumbai
o «’JEP{ "'.(02%? = 24016239 P — Regional Office, Mumbai,
Pl (022 )- 24015269 MAHARASHTRA Kalpataru Point, 2" Floor, Sion Circle,

Sion (E), Mumbai- 400 022

No: MPCB/CD/2411220002 Date: 22/11/2024
To,

M/s. BRIGHT STAR CHEMICALS,

KETUO CHEM COMPAUND,

KONDIVITA LANE, Tal. ANDHERI,

Dist. Mumbai Suburban, Mumbai- 400 059.

Sub: Closure Directions under Section 33 (A) of the Water (Prevention
& Controlof Pollution) Act, 1974 & under Section 31 (A) of the Air
(Prevention &Control of Pollution) Act, 1981.

Ref: 1. Proposed directions vide letter dated 05.09.2024.
2. Your reply dated 13.09.2024.
3. Your reply dated 05.11.2024.
4. Personal hearing extended to you on 06/11/2024.
5. Approval received from competent authority on 13.11.2024.

We refer to the proposed directions issued by the Board vide letter dated
5/9/2024, for no-compliance of the provisions of (Water Prevention and Control of
Pollution) Act, 1974 and (Air Prevention and Control of Pollution) Act, 1981.

In response to the proposed directions, you have submitted your reply vide
letters dated 13/9/2024 & 5/11/2024 followed by personal hearing extended to
you on 6/11/2024. During the course of personal hearing, you have submitted that
you have voluntarily closed down your unit/activity due to financial constraints /
operating unit is economically nonviable. You have also informed that you have
closed your acid business as of October 2024.

Considering your submissions, you are hereby directed not to start any
activity without necessary prior permissions from the competent authorities.
Which Please note.

FOR AND ON THE BEHALF OF
Maharashtra Pollution Control Board

(R.B. Andhale)
Regional Officer, Mumbai.

Copy submitted to: ,
Regional Officer, (BMW) & Area Co-Ordinator, MPCB, Mumbai.

Copy to:

1. Sub-Regional Officer (Mumbai-ll), M.P.C. Board.

- He is directed to ensure that the above direction is served to the industry & all
concerned andtake necessary follow-up towards compliance of the direction.

P
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’ ; MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Mumbai
‘Ph }(022) 24016239

 — Regional Office, Mumbai,
PRu:t (022 )- 24015269 AT Kalpataru Point, 2™ Floor, Sion Circle,
Visit us at :- htpp//mpcb.gov.in T Sion (E), Mumbai- 400 022
. e-mail :romumbai@mpcb.gov.in 174
No: MPCB/ROM/ 241129-FTS-0162 Date: - 29/11/2024
To, p

M/s. BRIGHT STAR CHEMICALS,

KETUO CHEM COMPAUND,

KONDIVITA LANE, Tal. ANDHERI,

Dist. Mumbai Suburban, Mumbai- 400 059.

Sub: Directions for revocation of Consent u/s.27 of the Water
(Prevention & Control of Pollution) Act, 1974 and u/s.21 of the
Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Consent to operate granted to you vide dated 15/07/2021
2. Closure notice issued vide letter dated 22/11/2024.
3. Your letter dated 05/11/2024.

WHEREAS, you have been granted consent to Operate vide letter at reference
no. 1. under section 25 of the Water (Prevention & Control of Pollution) Act, 1974,
section 21 of the Air (Prevention & Control of Pollution) Act, 1981, and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

We refer to the closure directions issued by the Board and letter submitted by
you wherein you have informed the Board that, you have stopped all your industrial
activity.

NOW THEREFORE, your consent to operate is revoked under section 27 of
the Water (Prevention & Control of Pollution) Act, 1974 and section 21 of the Air
(Prevention & Control of Pollution) Act, 1981

FOR AND ON THE BEHALF OF
Maharashtra Pollution Control Board

(e
(R.B. Andhale)
Regional Officer, Mumbai.

Copy submitted to:
Regional Officer, (BMW) & Area Co-Ordinator, MPCB, Mumbai.
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